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I now ask the Finance Minister to reply to the debate, including the issues
raised by the Members.

THE UNION BUDGET, 2018-19 — Contd.

THE MINISTER OF FINANCE, AND THE MINISTER OF CORPORATE
AFFAIR (SHRI ARUN JAITLEY): Mr. Chairman, Sir, thank you very much for this
opportunity. We had two days’ detailed discussion on the Budget, and this discussion
will spill over to the second part because there will be a detailed discussion on the

Demands for Grants. ...(Interruptions)...

SHRI C. M. RAMESH (Karnataka): What about special assistance for Andhra
Pradesh?

MR. CHAIRMAN: That also will be covered.

SHRI ARUN JAITLEY: Several issues, like the one Mr. Derek O’Brien raised
on the Railways, when the Demands for Grants of the Railways are dealt with, I
think, to his greater satisfaction, will be dealt with by my colleague, Shri Piyush
Goyal in that debate itself. T will, therefore, try and be very brief considering the
fact that Members have gone through the two day debate, and this debate will

continue m the Demands for Grants and the discussion on this Finance Bill itself.

I am very grateful to all the Members, led by Mr. P. Chidambaram who initiated
the discussion. Obviously, since my friends from Andhra Pradesh have been very
deeply concerned about the issues facing their State. If the hon. Members permit me,
I will just make a brief statement with regard to Andhra Pradesh. Considering the
fact that when the State was bifurcated into two, we were amongst the Members,
who had strongly felt that as a result of the bifurcation some justice has to be
done to the residuary Andhra State because it was going to lose a large part of
its revenue. There were several commitments which have been made in the Andhra
Pradesh Reorganisation Act, in this House , and before the State Government. Some
of these commitments have been implemented;, and some work is in progress. Many
institutions have been created in the State of Andhra Pradesh since earlier institutions
went to the State of Telangana. Money for the creation of the Capital and, for the
Backward Districts has been given. The agency of NABARD is funding the Polavaram
project. It is a continuous process which we will continue, and work will not be

allowed to be stopped at any stage itself.

There are certain pending issues, which is also work in progress. 1 will just

read a briel paragraph to inform my friends because over the last few days also
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meetings have been held. The Central Government had agreed to give a special
assistance to the Government of Andhra Pradesh for a period of five years. Earlier
this assistance was to be given by the Externally-Aided Programme. However, in
the month of January, the State Government suggested an alternative method, and
on the alternative method discussions have reached a very advanced stage and a

solution 1s likely to be finalized soon.

With regard to revenue deficit for the year 2014-15, ten months of that year, a
sum of ¥ 3,979.50 crores has already been given. A resolution with regard to the
determination of the final amount payable has been discussed and currently discussions

are going on to finalise the gap, the difference in the perception has narrowed down.

As far as other issues are concerned, Durgarajapatnam Port, Integrated Steel Plant
in the Kadapa District, Petroleum Cracker Complex, separate Railway Zone at Vizag,
Vizag-Chennai and Bengaluru Industrial Corridor, all the concerned Ministries have
been asked to look into these matters and take an early decision with regard to each

one of these areas itsell. So, this 1s work in progress, and at a very advanced stage.

Sir, the debate was initiated by my friend, Mr. Chidambaram. For the period
2004-14, the UPA Government was in power and, out of this period, as he himself
mentioned, for the initial years, particularly till 2010, there was a boom in the global
economy. He, in fact, mentioned that the Chief Economic Advisor had referred to
their management of the economy as a ‘boom period’; that is not so. There was
a boom in the global economy itself because of which India was also benefiting.
Obviously, whenever any Government is in power, it has its own perception of

implementing what it thinks is in the larger national interest.

Let me start off by saying that the UPA Government had started two important
programmes. One was MNREGA and the other was the Right to Food. Even when
the Government changed in 2014, we, in the NDA, felt that in the larger interest
of the national economy 1t is in our own interest to continue these programmes.
So, for MNREGA, last year and this year, I had already provided an amount of
T 55,000 crores in the Budget itself. Let me say this — and I am not making a
critical comment; it is a factual analysis — that even when ¥ 40,000 crores was the

maximum that the UPA would sanction, it was never able to spend that money.

FHT 28 TONY PYS Wd BIAT o1, FH 32 TOR HRIs Wd BT 2 89 O I
# sanction PXd & — MNod ITd 48 89I) ®ls fhaT 4l 55 89R ®xIs 81 1211 59
ATA 55 BONR DRIS TpaT...
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SHRI ANAND SHARMA (Himachal Pradesh): If you allow me, Sir, I want
to say something. Of course, it is not a critical issue. The fact, which we cannot
deny, Arunji, 1s that last vear the increase was forced by circumstances because,
after demonetisation, a large number of people lost their jobs, their daily wages and
they went back to their villages, and MNREGA saved them. This time also some...

sft o1 Siedl: s Sfl, H emuen! erier <eT gl ey fore wH A oiid ¥ ek
%maﬂﬁ'ﬁmwﬁ’rﬁmw, factual datawfﬁ?ﬂﬁgfﬁﬁ%ﬁéﬂ'[%liﬂwqﬂ
T 55 89N HIS {1 21 Right to Food AT food subsidy % 9T 1 NG 70 91
Frs gl fosft ft aver A 3 orfew 3w gy g, uriv gsei W 1 wd 2w/ e,
I Py U SAGT 2, 27 BOR RIS Aiamn oy fasft €t qie s wive 3 1w
ifoTe, Sud & A e W 81 @1 21 A B 9Sd 9SS o, a @ Hiae i)
et si, Wi & 2iew vl 99 S, W WRd @R wihray @ il i gen
2, liwd d=-ar aul # ag forg wifa 9 <o A 9a1 2, 98 209+ 3nyH va =1 sfaem™
forg w1 21 Dhad ¥ g d@ el 92, 98 d anuds gHe oft wifdre 81 <@l ol f
fawrell ugars omy, @fts et g% W # B 8% @1 spot R W v ¥ % 9w W)
T® fIoTcl U89 WU Interest subvention — 3T 31 1 Jal L Alfory, SHDT
3T A SR 8% 8, crop insurance @1 S A1 AfR STIST TR 21 g9fay Wi
@ I PR & U g Foic § el fhat entries fara i ST T & 9=
T I ST T A dGT BT WART B! 21 PAdA I TR, Up SMATAT 9 BH AN
2Th! GRDOR b wHA dxd o fd 2 right approach dal g <l, afeb productivity
g o forg o a1nt guR @3 arfey o, ST 4 gen? Iy fiwd 2-3 @d @1
sfaer 4w ol AR & 9 A, § ag o § b o9 anue) wxar ofl, 99 H wwer
# division T There was a divided opinion in your Government. U HATeral drgdl
o1, Ueh [qURT PMO dlgdl 21, 9IRS s o[ "8l dargd o 3w g¥lfere sma ao ug
Tyee 2l BT g {5 2y S9d wer A € AT 39w RadArs T 39 AW T PR @,
oifhT GST @1 3 A o % d &l B UTY, B9 N o 3MY| S 3madT J J8m
T 21§ 91 B RIS FIN IAB 3N A g\ HON b oI waRy At feugoft
B S f7F golc I TBd 3B AME wd | a8 fo &= R 5 employment & wger #,
ﬁwsﬂ?ﬁéﬁﬂﬁaﬁ«?ﬂ?ﬁﬁﬂéﬁwﬁ?ﬁﬁéﬂﬁﬂ@ﬁﬁf‘a’%’ﬁ%becwse

the Chief Economic Advisor is realistic in writing that we have a lot of distance

still to cover in these areas, the impression was created as though these are the three
problem areas created in the last four years! On the cumulative effect of resources

of historical backwardness, what 1s the impact of Congress rule in all these years?

55 ATl MY ALK 7 T, 3R 3MMYP AR AGX DX A7 S, @1 WHE a1 1971 1 8
ST =Ry eftl sEifery Chief Economic Adviser = 319+ goic o o8 forar f 597 &9
&t 3 ardl ok ¥ 9gd P a1l 8, AT aRfdedr €1 g9 8a1 1 A=l off %2 © 9N
oq i 7% wE @ Eﬁﬁ & g4 7 72l Sft 72 §, I was wondering to myself when

this illustration is given that in the Chief Economic Advisor you have very good
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doctor but you have a terrible patient. Let me tell you, even if there is a bad case
and if you have a good doctor, he will probably end up curing the patient. What
do we do for those ten years from 2004 to 2014 when vou had a termble doctor?
When vou have a terrible doctor, even the healthiest patient is likely to disappear!

After this entire smug approach, I was trying to analyse. You see, during the
boom period, the whole global economy was doing well. When, in 2011, we started
facing challenges, honestly analyse what it is that you left behind. I am now going
to give you six or seven sets of data. I will immediately vield if you correct me on
a single one of these as mistake. Let us start with 2012, Why I am starting with
the GDP in 2012 is because prior to 2012, the old series was applicable. So, it is

unfair to compare old series with the new series.

SHRI ANAND SHARMA: Will you release the numbers for ten years under

the old series and the new series?

SHRI ARUN JAITLEY: I am releasing. Since a number of questions were put
to me, data gives the answer to each one of them. In 2012-13, what 1s the GDP
growth under UPA? It was 5.3 per cent, lowest in the recent years. In 2013-14, what
is the GDP growth? It was 6.3 per cent. We lost one quarter GDP because of GST
and because people were destocking, manufacturing came down and it became 5.7
per cent, U Fae} & o1y, T fmEl & faT 5.7 owdie g2l t@ fpmmel 7 5.7 1=Ae
TR BT 31T MY 5.3 TRAC 3R 6.3 TRIT B 3@ H TSP Y 3R MTH SN
g1 T gor 7.5 WHE, 8.2 WHe, 7.1 WRHe AR el waerd Rowd @f guig 9
SIS 52 dEd 8, 39H 6.7 WHC| Look, who is talking? .. (Interruptions)...
219 5.3 23X 6.3 DY SISI) Uler wisHe Ul [ was questioned that oil price has been
on the rise, what will you do with the Current Account Deficit? 1 heard a detailed
discourse on Current Account Deficit. What is the Current Account Deficit of your
last two years? It was 4.2 per cent and 4.8 per cent and 4.2 per cent and 4.8 per
cent is unacceptable level of Current Account Deficit. Teb fHIEY T 2012 T 2T, SHH
Tl IS AT dos Rers dis f&=m 8mm, 6.8 T=9iel In the third quarter of 2012,
you had 6.8 per cent Current Account Deficit. So, Current Account Deficit was 4.2
per cent, 4.8 per cent. ¥R®R 9o Vs, half a per cent, one per cent, one-and-a-
half present. 39 ¥ & 918¥ a9 & Current Account Deficit =81 a7 3ilT gH w0y
W @l e <gr & & 29 Current Account Deficit @ @I @¥ 8 81?7 Yesterday
a big statement was made on the yields on the ten years' bonds. 27 $2¥ sy &
S yields BN 2, 98 39 a1 W i #ear @ 6 W 5 YT % ouw wer o
%I?Tﬁ_crfﬁ[borrowmg rate BRI T, %Wq?%aﬁ’mﬁlmgone upﬂTs’Fé\'
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21 o grofddl off @) WeeRr 8 2l 2004 § 30y 30 9, d vield 9= Sl 3¢ A1, 98
5.17 WQ}I'—C', lowest ever level 2T 30X 39 ¥¥h¥ § ?%, Ig ¥R dedl Yol Gﬂﬁﬂ,
2013 ¥/ MY TR BIRAM 9.48 R & WU o= form A f7 o5 @ o
PR 3N SYR o I $5 ANPHN SR o, TN SID! 9.5 TR, 10 WHC 21 ST
TSN R BT AT I T T W 98 QAT 9¢ T8l A7 BH ANE 7 999 27y,
efN-ef AT % o 3R 3@ d7 7.5 3R 7.6 B ¥ W B AMCHRE 1 o
AT AT R o, [SHMCIEOR & 915 9@l #§ T97 gsT gen o1 R 29 S @i
SIG] SR @) oferd el gSil, df @0l g¥ fthe 9199 6.19 uedie UR 3 TS| We
remained in 6 per cent, 7 and 7.5 per cent. You breached the fiscal discipline, we
were told. The ted lines were breached. 3much 2nRaxt 15 wreri # fiscal deficit fepa=
AT — 5.9 W‘\q—d, 49 qede 2T 4.5 WHE 21l And fiscal deficit means that you are

borrowing and borrowing and borrowing to run the Government and because you

are excessively borrowing, you are going to leave the next generation in debt and
too much borrowing, which is not good for any economy itself. 3 TI& apparent
fiscal deficit @1, — ST concealed 21T, § 39 7 &1 WMl I am not on the quality of
the fiscal deficit that vou left behind, gH 49maY H o U — 2T F Y fiscal deficit
5.9 per cent, 4.9 per cent, 4.5 per cent ﬁ-l?ﬂ, ygd 9l | 1.1, {\‘ﬁ BRI 3.9,
a9 3.5 A1, 39 9Td g8 3.2 DRAT 9, didd 89 3.2 T8l @Y U, 3.5 UY
Y% T AR I & 1Y g7 W BRI AT and much is made out of this fact fop oI
Indirect tax %, ygd ol HelM ol Excise 2i¥ Service tax 7, e ¢ AEH Showel
2, dfhd TP WEN P HH Siuwe! 39 A AT 3R AR fiscal deficit 39 WA
48,000 RIS BUY DT 2, IF H ¥ 36,000 HIIS a1 98 =, olf & sfivaet ot aoe 4
%A T, O that is a statistical slippage of the fiscal deficit. So, you maintained
consistently a high level of fiscal deficit at 5.9 per cent, 4.9 per cent and 4.5 per
cent. 2 5.9 fiscal deficit maintain @<+ & q1g, 391 39 8H P Y § X © b
A8 3.9 @I AT g2 AUDT HigH © b 59 Wi uw HEN @1 Sflugd) wH 8 @it
Ard @1 ofiuge) alta § et

fhe W HdTd revenue deficit Y 3T 7| #9 Irar b revenue deficit H v o
o @ eml ey =17 sifem 1 AT BT revenue deficit BISET T 98 4.9 YNHIC, 3.7
TRIC, 3.2 T 3R T8 3 e, 4 W I THAT HU It is a high, unacceptable

level of revenue deficit. B TN TRPR H 3MY, revenue deficit fpam 2 - 29 q’\’ﬁ’d,
2.5 TRIT 3R 2.1 WdC| UE RN 9 B =T 2

oy forer et @1 MAT? geRwia — I & </ 9 T AT MY R HIA?
qet df ard for @1g v aefeed 981 fan, fSea g8 120 & gM W) addrn 8t
GTH 30 STd¥ U 31 S 3R g 30 9% 241 |1 fhell 51 |2 adrn o b ag gy
70 U S ATl 21 24 989 Bld-8ld U8 66 UX UG AT 3N A9 63-64 B WA 98
fluctuating &1 What is the last three years of your inflation? It was 9.4 per cent,
10.4 per cent and 9 per cent. dIHi Hicll § 2ATY @ inflation figure 9 UR¥e d HUY
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o1 3R U 91) ol double digit Inflation 217 3R fwd dlF wrdl # 2-2.5 we ) w1,
3 e ) ¥Er 2l 39 9id efWdT 3.6 YT 21 1 do believe that some people can

make very good commentators because they can write and speak their right logic.
But T am not so sure whether they can make the best administrators, if this 1s the
data that speaks for itself. 3R & Z1€ ®&T o ¥&T © &% The doctor who diagnosed
your illness is a very good one, but you are a bad patient. But then, let us not
be under the impression that this is the data anybody is likely to forget and just
appreciate this journey. It is a journey that we have covered from policy paralysis
to structural reforms. It 1s a journey from the 'fragile five' to what is now referred

to as the 'bright spot' in the economy of the world.
SHRI ANAND SHARMA: Sir, one minute, please?
MR. CHAIRMAN: Let him complete, Anandji. Then, you can ask.
SHRI ANAND SHARMA: Sir, this is parliamentary practice.
MR. CHAIRMAN: If he yields, I have no problem.

THE MINISTER OF TEXTILES, AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIMATI SMRITI ZUBIN IRANI): Even if it is a
parliamentary practice, he has to yield.

SHRI ANAND SHARMA: Sir, let him tell me one thing.
MR. CHAIRMAN: Anand Sharmaji, he has not yielded. That is the problem.
SHRI ANAND SHARMA: Sir, he may just listen to me.

MR. CHAIRMAN: T don't want that he does not yield and you start speaking,
I don't like you both talk to each other while standing If he yields, T have no
problem. Okay; he has vielded. Now, you can make vour point.

SHRI ANAND SHARMA: He 1s appreciated. Thank you, Sir.

Sir, my question is very simple. Yes, in politics, you say, when we left, we
were in 'fragile five!, which we were not. I had said it the other day. I have not
participated in this debate. There will be another debate in a few weeks' time. 1
will speak then. But, one thing is very clear. Can you deny that the GDP of India
quadrupled in those ten years? You are the Finance Mimster. We went from US § 480
billion to US $ 2.2 trillion. This 1s a fact. It is a matter of fact and is on record.

Secondly, if you kindly release the old series and the new series of GDP figures,

you will find that for four consecutive years we grew in double digit also.
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Lastly, even during that period, post financial and economic crisis, India remained
the second largest recipient of FDI. You read all the Reports — IMF or World Bank

or other investment institutions. So, it 1s not that we fell.

4t aifa aifa dg wE (qoiid): g4 fewed ofl & sadn wei qed 92
sft ana=g el sa ¥ wrd ARl

SHRI ARUN JAITLEY: Anandji, let us be clear that from a policy paralysis
to structural reforms, from 'fragile five’ to a 'bright spot' and what was becoming
a basket case to the world's fastest growing economy is the journey. That is the
journey of transformation. And, therefore, we can throw up questions in the air and
live under a false illusion that we are the 'know alls' The fact is, our analysis can

be incorrect, but, data does not speak any alternative language.

Now, a question is raised, '"What 1s the o1l price perception that you have?
Well, it is quite obvious that India is a net buyer of oil. Therefore, higher prices
of global cil don't suit us. There is oil price which is range-bound, which gives
us a comfort level Today, we are almost on the outer periphery of that comfort
position. If it breaches that, it creates an adversity for us. It is no rocket science.

It is a hard fact which is beyond our control.

Several other small questions have been raised When I was referring to fiscal
deficit — just two or three points — I mentioned the quality of fiscal deficit. In each
one of the last two-three years, the revised targets of our Budget, under the NDA
Govemnment, ended up spending more than the Budget Estimates. And, therefore,
we have achieved fiscal deficit target despite spending more. If you look at the
kind of accounting you did in your last 3-4 years, you maintained the high fiscal
deficit targets. Every year, you cut down by ¥ 1 lakh crores, ¥ 1.20 lakh crores.
If you cut down expenditure, what do you cut down on? You cannot cut down
expenditure on repayment of interest. 3T ATl AT HIAT TS 39T S
2 Fee RanRET uv wgat evar y=an S, dde, G99 29l SHT uSanl d9
SI-d1 @l &, el s eici? ol Sdauded yeaifsar 2, ol Qe uw el
YT B, T SAPB] FICA| IATAT BT ATl SART Hool del & folv, o Saawicd
URTUTSaY 2, S9aT died 91 So, not only did you not maintain fiscal deficit, but

the quality of your fiscal deficit was extremely inadequate and poor And, in each

one of our cases, the Revised Hstimates are more than the Budget Estimates. So,
we are spending more. I can tell you. &H U8 SO ¢ f& v+ ug @ <da A+
HUT TATT, IS F2T ol Fevar? IUHT oRR gRaul 75 wa & wigd asT ot
2, W U (X1 ST AR, G2 39 A1 B IHle off fop geH-daw @1 FeaRE U
qRee ¥ 15 TNEE gl Dol BN URT 31 SHaRt & R Sy 9 et f a8
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2R 91@) 8, our growth over the last year is 19.7 per cent ¥8 Fia+l sda w1l &
Raare $HU9 2, ¥8 SISy, sud Sivad] o W <id 8, SHHeseT & W
I B, 39 hUT @l W T 21 57 GBI Y U8 © fh 2oy A qud v H efR-
e ggdr off Y81 ¥ 3 wnnfae § & saar e am g9 Jii ol fe o s
Pl =T & 2 MuToiRit 7 ARa WReR & radRiiva @il form, I8 e B
are e wigeiRrd soifaiRT T8 1, a7 a1 7% gorc @) gmon off s afw
SSTRGM, AR SIS & a9 § qodd, A8 9 R U TAEd A 21 89
AN -1 9% T8d B A8 TN BT el

Aglqy, U fawa Sowm wen b @ et Y=y yemifyay 9¢ @ 27 U8
v vaifear T8t 9, afcn siivad & ded 8¢ Uy @ wiwdleguad aRe €
T © b 99 14 yede @ wi Frerl, e o Slivaet & e 99 ardr 21 98
I8 dpdled W WId, 2116 89X dils $9 ALl @l gagl siar ¢l il b g8 o
I FHST GAT B, 59 HiA &1 Il ¥ b @ o1 B9R, 1 Hl 31 B9 9E 6l
SRITT B B, Ff ol @ o o € eiR A e & oAem ¥ e o g,
gl I V=], TaTifeaR @I Ul § STAT gaN 21 had a1 21 It is not that the
Revenue Expenditure of the Centre has increased, the GST cess has been put in the
accounting entry, as far as the Centre is concemed. HfUcd TaRTITEAR, T @RI
forat ), a8 ar Jued wsd AR B, Yadd ¥, o dieid ¥, Arfdbe aRig
@1 9D Hited geadfear & fov argafa <1 2, gafay e gewdfsar fet
aulg | @ Bl, 39 ®is wH TET e Al 2

HEIGY, Uh fawy IoTn R & erard meed St gadl &F 9l 8l 52 Sigwel
a & d1g ol were G of), erdex dferr sl off @i il ufSwma sl @i
PICH T, IAD| SIIUAS] & 3G IR HY R R 8 3R SRAUSIT], Fiifd
IAPT SUHS] P 3T AR PR o1 T 2, 3fT 98 HYeH YS! P Bl ol
2 3l Iuh Hifdd SigAe! Sa1 & gear Bl

e, Py A Aol 1 @e faw Yo fhv 2 ol 6 Sfivadt @1 me e,
wife 8 a8 au o1, Fonw te =0 caw Rew amn, R Saw @ewen | dod
ThgTg W, ﬁ—C’, i <, Rt W T o Q}, there were 64 lakh registered dealers.
s glwrde i gld &, ol 1 dave & 24y 4d &, oliuwel & [y sgs) dear aifens)
1 RIS | WAGT ST g1 2 SHiery, ugd gi-d " 7E geifoar off, shred) sad a5
wedTgal gall, SgHeT council # ey SHd YT Wedlgal [yl W9 &1 I8 UH I
off, BT 9T w1 A RY I I8 Aar o7 &6 I8 Ol 28 WRic 0 Tdd B, FADI
ot B fivar <1 It 2, uden fRm o W 8, SHRT IS9 A1 aoR! IS9
H1 BISHT, ITD! II1 A = oyl § AFen g 6 531 ad o vt saor wort
TH & 96 T OSSN, of S$ 915 Siuc ! Hoder U= 3 Wd TSI, Hoa9ie
Sl o | e 9gd 99t gAK) W8 @ 3R H daw & Hdg 7 gadly & @ glaee
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# g1 e, dfh g9 aR dam @ Abfieass wwa & forg wiver g ad 7 e
artel fog ad 7 §7 dRg 9NE BOIR PNIS YU Sdil H ST off 12 B, [ONRD 99
Bl <ifST HURET 39 3y F 9edt ¥ 3% ol v wisde sdwede § RRge ams o),
foreres 9w o faar =g @ 15 8, 98 ot wamwrfaw ® 5 ero ey # erer wisde
SdecHc Ugd Hebd AT X8 © S9d SS9 &b, dithd dad Bl &HdT & 919 983X $Sd!
2l v 95q fafa faw fews 98 o Sorn, &9 9 $9 B 3R Jaw dEdl,
Ao & AR wed, df TS AhT AT, dfhT =2 el fF FRIRT TaRT 25
e R @Y T 87 1 was extremely stunned when I heard this. Who mooted the

first idea of 25 per cent corporate tax in India? There was a Direct Tax Code which

was drafted when Mr. Chidambaram was the Finance Minister For the first time,
a very sound logic was given in that Direct Tax Code that our company should
be able to invest more, so that there is more job creation. In order that they are
able to invest more, they must have an investible surplus, and to have an investible
surplus, what 1s the best way to do? America is reducing its taxes below 20 per
cent. Huropean economies are reducing it. Since competing economies are reducing
it, the Direct Tax Code said, India should reduce its corporate tax to 25 per cent.
So, it was he who had first mooted this idea. I am holding the Direct Tax Code
which was drafted by him, finalized by him, which said, "Rates of income tax for
companies on the whole of the total income - 25 per cent of the total income."

I think in some cases where you stand depends on where you sit. .. .(Interruptions)...

SHRI TAPAN KUMAR SEN: Hon. Finance Minister, just a minute please. You
replied rightly that Mr. Chidambaram should not have raised that issue. But from my
standpoint, I also had raised that issue. Please don't forget to reply to that also. How
could you select MSMEs with 250 crore annual turnover as something which deserve
concession? Earlier, MSME selection was on the basis of capital deployed. Now, are

you changing the criterion? Kindly explain. I will be educated. ..(Interruptions)...

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASADY): Sir, this way the reply will never be completed.

MR. CHAIRMAN: What can I do?

SHRI P. BHATTACHARYA (West Bengal): Do you want to say that Mr
Chidambaram did a wrong thing?

MR. CHAIRMAN: Mr. Bhattacharya, after he concludes, you can speak.

SHRI P BHATTACHARYA: Hon Finance Minister, do you want to say that
Mr. Chidambaram did a wrong thing?
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SHRI ARUN JAITLEY: I fully support him on what he suggested. I will tell you
dada, why T 250 crore was selected. You are absolutely right. There is already a
legislation under consideration by which the criterion is being changed to the turnover
criterion. And for the MSME, the medium scale industries, it is going to be ¥ 250
crores. That 1s the proposal in that. And the reason why we limited it i1s because it
also depends on how much the Budget can afford. This covers 99 per cent of the
companies. The MSME sector is the largest job-provider in the country — you are
a trade union leader — and therefore if they create more jobs, it helps the working
class in the country because there are going to be more jobs. The small scale and
medium scale can’t compete with large scale, and there is one more difference. That
1s why when Mr. Bhattacharya asked me, do you support what Mr. Chidambaram
had proposed ...(/nterruptions)... Please. 1 have a reason why [ supported it. The
large-manufacturing companies in India are all entitled to certain sectoral or regional
exemptions. So, today, now 99 per cent of companies registered in India will be
covered by this 25 per cent. There are 7,000 companies which will be outside
this and which will be covered by 30 per cent. But the truth is that those 7,000
companies enjoy a lot of exemptions, and the average tax that they are paying is
actually only 22-23 per cent. 3¥fely 39 DHulol U= 2w "l gsdl, ol 49 €1 22-23
qRIC R © Tl Bl Ol BIC ITd &, oM@l 30 TRRIC 34 TREC O gSdT o, S
25 TRIIC & HUT AMT, TIfF job creation & ST T8 ATAT YT AT SMTH TETIAT
Y| IUP v T8 ST o1l dfhT U 9el @ a¥% A, Direct Tax Code T oy,
SHH 25 TR @7 idea moot fpAT 2R 2w @w [ aU corporates @I favour @
T 2, TF 3Ud! UR ET SXd 21 MR Y 2N AT stand 96l o, GST WX 2Ny
YT stand dqof ﬁ'ﬁ, Corporate Tax B HUL AT 3AYAT stand dGl ﬁ'ﬁ, dl 2mman !
economic policy T consistency @I &7 (TIYT)...

MR. CHAIRMAN: Please. If everybody rises, it will not be possible.
...(Interruptions)... Shri Jairam Ramesh.

SHRI JAIRAM RAMESH: I am just going to ask the hon. Finance Minmister
one question. What proportion of the total corporate tax collection comes from these
99 per cent of the companies? Tt 1s 99 per cent of the companies. T just want to

know. I am trying to understand as to what proportion of the tax comes from this.

SHRI ARUN JAITLEY: Jairamji, I am glad you asked it. Last year [ had given
the exemption to companies up to T 50 crore turnover. This time I have raised it
up to ¥ 250 crore turnover. The total amount of revenue forego on this is about
T 7,000 crores. If it 1s to be extended to all, it would be very high. It is a different
matter that most of them are, as it 1s, paying less than 25 per cent but that burden
on the tax itself would be about ¥ 40,000 crores to ¥ 50,000 crores which will be
very high, which, at the moment, the Budget can’t afford to absorb and therefore
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that can only be absorbed if it is accompanied by waiver of all exemptions that first

g0 back to 30 per cent net tax and then they are entitled to it.

Sir, even with regard to other taxpavers, this time, we have a whole package
as far as senior citizens are concerned. In every Budget, we always try and see
that. The RBI in the policy rates tries that. Whatever are the interest rates, they
are gradually being coming down. Now it is in the larger interest of the economy
that interest rates come down but senior citizens depend on interest for livelihood.
Therefore, we had to create avenues where they can get a fixed 8 per cent or
8.3 per cent which we have done. We have exempted a large part of that income
from income tax. We have given them further income tax exemptions for medical
assistance, etc., and therefore there is a whole chapter for senior citizens because

that is a vulnerable section which needed to be looked after.

I have mentioned some data which shows that the salaried class is an honest
taxpayer. We have made T 8,000 crore tax sacrifice even mn terms of trying to help
them and, 1 am sure, bringing standard deductions back, in years to come, will help
them. This will be added upon because those in professions and businesses have
the facility of taking various expenses to their accounts, etc. The salaried class has
no such opportunity and, therefore, there was a strong need to brning this back. So,
we have tried to do that.

Sir, there is one very important item, with regard to the long-term capital gains.
There was a time when it was necessary that the investment into the stock market
needed to be incentivized. Therefore, I think Indian economy today is on a far
sounder footing. Under this Head, the income that was exempted as of last year
was T 3,67,000 crore, and analysis shows that most of it concerned the wealthiest
in the society, high-network individuals, corporates or foreign financial nstitutions.
So, the equity behind the policy of exempting the wealthiest from payment of tax
was itself a question and, therefore, we have put a ten per cent tax as far as long-

term capital gains is concerned.

Sir, there are two issues. I think, YR®R BT oI Y=l &, 98 7% = o e &
A T S MsP fiel, Swet ot ghifoer sars 1 €, 9 9= F wEl §1 Mop fieaw
#t we T, a9 Ft o 7 o Mop T2 ey 2, U8 aRdfawar 21 3¥fav 9o
& 3ex SI yuieid &y Y ¥, 96 Er e @ MsP e ok gud farg ert
ftb SRR 1 Sl MR q97 g3 &, 98 =8 © b IUD! Il input cost &, 11 41¥5H
B PRE B, 9l da¥ D) D v, A 9 Ve gl 2 hy Iual I9@r 50% 3R il

SHRI TAPAN KUMAR SEN: [s it C27?

SHRI JAIRAM RAMESH: It is A2+FL.
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SHRI ARUN JAITLEY: It is A2+FL. I think Mr. Jairam is correct.

OF TP 9N B AN AT GHRT 97 o ¥, A7 3N H 1 B 9R° a1 © 5 599
inflationary effect PAT BRI HTWWTW@WI oI BH Hight to Food Act FITQQJ\T,
a9 A €] 9 ue Sad 9, dfhT 3o SR eHdT 9uie Bl 1 dg 70 BT BRlS
absorb BT @1 9 b1 21 99 [HE BT ub IR IUBT g Ao o eiw e
i & foy o9 =) wERT 99 Srg), Ot e et § T e arel wifds # S ot
IREN MG, ST v 28 v FrRm a1 997 S, U d9H 99 ST 39 9
AT a1l W ° B89 far & fav v TR sfoewr faw <5 swfay i smoe e
..(HFEF)....

SHRI JAIRAM RAMESH: Do I take it that the base would be A2+FL?

SHRI ARUN JAITLEY: That i1s the understanding 1 have from the Agriculture
Ministry.

sfet fiwera sy ver fime, oy @' & § *2 €, oI i fewraa 9t 9 aEl,
qT S we €, T SADT AT MSP & 3R AT

sft 3reur Siee): TeH, A o dinl 8, STHT Y SNe HEdd B OHuY OIS o
FE dIsl A HATAT & HIW B8 G

U 2AfaH [9u B, S5l 9 BN Bl 2 STRYG &l WhiH o 919 ©, 9N o
@) wlrg H 4 gl €1 s AY ue g Rigid gl @ e eer den 9gd
et W &, 99 9l BTRedTssIed a1 9gd PR AN BT E[T 21 3R AR SATE]
E3i %, ar per capita premium 3Y 39 H HH BT ST 2 :ﬁﬁrmﬁﬁww
initial assessment IATT €1 # I assessment T 3l fewpoft Tt e g, wfer
AT § f 2R 99 U @ Y% 81 Y, d1 98 affordable § 2fR auie @) HiHwRil
# 319+ 2T | |l 9% affordable 1T 98 W 897 59 doic & HIEAH & GHS B Uh
ATIT level of ambitionﬂ?ﬂﬁzﬁ??ﬁmiﬁﬁﬁeﬂ?@wﬁm%ﬁiﬂﬁéﬁ
315X S YU WY A AR B 8 AN AHd B g0

SHRI JATRAM RAMESH: Sir, one question: Will it be 60:40 sharing, or 75:257

SHRI ARUN JAITLEY: I think we should let the NIT] Aayog coordinate this
with the States. Let me just end, since you have raised this question. My own
experience of the GST Council has been an extremely positive one. There is a
statutory support for this. Areas like agriculture, health and power, where there is
no statutory requirement, but in larger public interest some coordination is required
between the Centre and the State, could be the starting point of that coordination.
[ am sure every State will be interested in the effective implementation in its own
State and a cooperation in this area would not only be highly desirable but would
also be eminently possible. We will make every endeavour to work in that direction.

With these observations, 1 commend the Budget.
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MR. CHAIRMAN: Shri Derek O’Brien ...(Interruptions)...
SHRIMATI VIPLOVE THAKUR: Sir, I want to ask ...(Inferruptions)...

MR. CHAIRMAN: 1 cannot allow everybody simultaneously. ... (Imterruptions)...
I will call the names. . .(Inferruptions)... Simultaneously, I cannot entertain ten
Members. ...(Interruptions)...

SHRI DEREK O’BRIEN: I didn’t want to disturb the Finance Minister in the
middle of his speech because it disturbs the flow. Sir, I have some pointed questions.
Firstly, since we are on the subject of health scheme, there are States which are
running their own health schemes like my State in West Bengal is running a successful
health scheme — ¥ 1,200 per family for a large number. You took this decision for
this health, and now you are saying 40 per cent or 35 per cent the State has to
give. Did you consult any of the States? You just not impose it on us. So, you
didn’t have any consultation. What happens to States like mine in West Bengal which
are running very successful schemes? That is my first one. . .(Interruptions)... Now
I come to the second.

MR. CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI DEREK O’BRIEN: I can talk about GST but I don’t want to talk.
...(Interruptions)...

MR. CHAIRMAN: We can’t have a debate again. ..(Inferruptions)...

SHRI DEREK O’BRIEN: I have asked the question on GST, but he didn’t
answer on GST. .. .(Interruptions)... The compensation they have budgeted for was
T 55,000 crore, now it is going to reach ¥ 80,000 crore. Where will he get another
T 25,000 crore from on GST? But my main issue today is this. Sir, we are having
a twelve-hour discussion; the Budget and the Railway Budget merged together. Did
Trinamool Congress ask such difficult questions? Today when a voung girl, since
we are talking about doctors, goes to write the joint entrance exam for doctors, she
can’t be told to answer after three weeks.

MR. CHAIRMAN: What 1s your question? ...(Inferruptions)...

SHRI DEREK O’BRIEN: Sir, we have asked twelve questions on the Railways.
Not one question has been answered. I tell you why You need one month. Sir, this

1s the Railway discussion also. ...(Interruptions)...
MR. CHAIRMAN: Again you cannot make a speech. .. (Inferruptions)...

SHRI DEREK O’BRIEN: Let me finish. .. .(Inferruptions)... Let me finish.
...(Interruptions)... Let me ask the question. ..(Jnferruptions)... Sir, 1| am asking one

question. ...(Interruptions). ..
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MR. CHAIRMAN: Fifty per cent of the House is not here. . .(Interruptions)...

SHRI DEREK O’BRIEN: Sir, I am optimistic. One hundred Members are here.

...(Interruptions)... Sir, 1 am very optimistic today. ...(Interruptions)...

MR. CHAIRMAN: That is why I allowed you. ..(Interruptions)... What 1s your

specific question? ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my specific question 1s this. Is it that you need
twenty-five more days to answer these questions and do vour spin? I didn’t get a
single answer on the Railways, but I am happy with the quality of the questions.
...(Interruptions)... Parliamentarians will give you one month, but people will not
give you. ...(Interruptions)... 1 have not got a single answer on twelve questions on

Railways. Not one! ...{(Interruptions)...

MR. CHAIRMAN: Finance Minister, will you answer one after another or
together? ...(Interruptions)...

SHRI PIYUSH GOYAL: I can answer all those questions if the House agrees.

...(Interruptions)... 1 am happy to answer all. .. (Inferruptions)...
MR. CHAIRMAN: No. ...(Inferruptions)...
SHRI PIYUSH GOYAL: 1 asked the hon. Members. ...(Inferruptions)...

MR. CHAIRMAN: No; that is not the system. ...(Interrupfions)... Now, Shn C.
M. Ramesh. .. (Interruptions)... 1 will take care of all sides. ..(Interruptions)...

SHRI PIYUSH GOYAL: Sir, I asked the hon. Members. .. (Interruptions)...

MR CHAIRMAN: I have not permitted you. It is the Finance Minister who
has to answer the debate not others unless the Finance Mimster seeks somebody’s

assistance. ...(Inferruptions)...

SHRI C. M. RAMESH: Sir, through vou, I request the hon. Finance Minister
whatever he assured on the floor of the House should be time-bound. He has to
mention about the timing of the implementation of these projects. ... (Interruptions)...
That is very important. ...(Interruptions)... He is taking note of all questions and then
he will respond. ...(Inferruptions)... Now, Shri Jairam Ramesh.

SHRI JAIRAM RAMESH: Sir, may be this is a pre-matured question. But
from what 1 can understand, he i1s recommending a GST Council type structure for

implementing the health insurance. .. (Interruptions)...

SHRI ARUN JAITLEY: For vour suggestion I need some loud thinking.
...(Interruptions)...
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SHRI JATRAM RAMESH: I have no problem with the suggestion but my only
doubt which T want to convey to the hon Finance Minister is this. Almost every
State is running its own insurance scheme on a 7525 basis as far as the RSBY
is concerned because health is a State subject. We went through a constitutional
amendment for the GST Council. So, I just want to flag the point. Is he thinking
of GST Council structure? For the insurance scheme, we may have to go through

a Constitutional Amendment process for this Health Insurance Scheme.

DR. K. KESHAVA RAO: Mr. Finance Minister, I am sorry for diverting the issue.
Since he had to answer Andhra issue in his reply, 1 think, the Finance Minister realizes
that when we talk of Andhra Pradesh Re-organisation Act, it means Telangana and
Andhra also. You had, on the floor of the House, promised us. Will you please also
take note of the demands of Telangana along with Andhra that vou had promised?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, for Andhra Pradesh
capital, he was supposed to provide an amount of ¥ 46,000 crore required for the
infrastructure, Assembly and everything. I want hon Finance Minister to clarify as
to how he 1s planning to allocate this amount of ¥ 46,000 crore. Every year, he
must provide ¥ 10,000 crore in the Budget

MR. CHAIRMAN: That’s all right. It is not a discussion. You have to raise
pointed question.

DR. T. SUBBARAMI REDDY: I want a clarification and clarity as to how the
Finance Minister is planning to do this.

MR. CHAIRMAN: Now, Shrimati Vijila Sathyananth. I have to take care of
all the sides.

SHRIMATT VIIILA SATHYANANTH: T just wanted a clarification on inter-linking

of nivers, which was not mentiocned. We were asking about it. ... {(Imnferruptions)...

MR. CHAIRMAN: Please, how can the Finance Minister take note of the queries
when evervbody is speaking?

SHRIMATT VIJILA SATHYANANTH: We have a comprehensive Health Insurance

Scheme. Already we have a wonderful health insurance scheme. . .{(Imnterruptions)...

MR. CHAIRMAN: Ruling party Members, please. Ministers, please keep quiet.

Then, I have to name the Members.

SHRIMATI VIILA SATHYANANTH: So, now, will it hinder the present scheme
un by the State Government? We were also looking for some sub-urban trains in
Chennai. Chennai sub-urban trains were also not mentioned. We need all these things

also to be ...(Interruptions)...
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MR. CHAIRMAN: I will not take any questions, if people are talking among
themselves. What is going on in this House? I am saying it for all the sides,
including ruling party and Opposition parties also. If somebody is called, he or
she has to stand up and ask the questions and then Minister will answer. It is not
for others to intervene in between and then make commentaries also. It 1s very
difficult. T just made an appeal and 1 think it will have some effect. Please try to
understand. These are very serious issues which are being raised by the different
Members. Each one is having his own problems. So, please understand. Now, Shri

Tapan Sen and please be brief.

SHRI TAPAN KUMAR SEN: Sir, I will be very brief. It all relates to the tax
management system. Successively, | have been raising this question, but I am not
getting the answer. It 1s related to the uncollected tax assessed by your Department
after all these concessions which, without any dispute, according to the statement
made by the vour Receipt Budget is, current year — ¥ 1.2 lakh crore; last year —
T 84,000 crore; year before last — ¥ 79,000 crore; and, I am telling vou this pattern
has evolved since the last ten years. | am not only telling your Government. I would
like to understand why this patronization of not even collecting the tax without any

dispute litigation.

MR. CHAIRMAN: Shri S.R. Balasubramoniyan, I have to cover ten people vet.

Please understand.

SHRI 5. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I will put only two
questions. Number one is regarding the income tax slab. The Finance Minister was
repeatedly telling that it would be raised from ¥ 2 lakhs to ¥ 5 lakhs. It has not
been raised. He has given a standard deduction of ¥ 40,000, but by doing so, the
Government will lose ¥ 8,000 crores. At the same time, he has raised the cess by
one per cent, which is supposed to yield ¥ 11,000 crores. So, we are not getting

any benefit from that. Number two...
MR. CHAIRMAN: This is not the time to make a speech. What is your question?
SHRI S.R. BALASUBRAMONIAN: Petroleum is a very mmportant product.

MR. CHAIRMAN: Everything 1s important. I can’t allow that 1 have already
allowed two of your party Members. Everybody has to be pointed. It should be
within a few seconds. It is not the second round of speech. There are a number of
other Members also waiting. Now, Shri D. Raja.

SHRI D. RAJA: Sir, 1 have only three pointed questions. Number one 1s regarding
agriculture. More than 86 per cent farmers are small and marginal farmers. Now,

this present Agricultural Produce Marketing Committee Act 1s found to be adverse to
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the small and marginal farmers. Is the Government thinking of reviewing this Act?
That is number one. Number two, you have announced the fixed-term employment.
According to me, the fixed-term employvment will lead to modern bonded labour
system, and it will further complicate...

MR. CHAIRMAN: What 1s your question?

SHRI D. RAJA: That is why, it needs to be rejected. The Government should
not go ahead with this.

MR. CHAIRMAN: Right. Shri Rajeev Shukla.

SHRI D. RATJA: Sir, this is my last question, please.

MR. CHAIRMAN: It 1s already 7.45 p.m.

SHRI D. RAJA: T have asked two questions. The third question is...

MR. CHAIRMAN: It is not a question of three. Only one question should be
asked.

SHRI D. RAJA: Regarding SC/ST, the Centrally-sponsored schemes and...
MR. CHAIRMAN: Right. Shri Rajeev Shukla.

SHRI D. RAJA: T think, there 1s...

MR. CHAIRMAN: Nothing is going on record.

SHRI D. RAJA: *

SHRI RAJEEY SHUKLA: Sir, through you, I want to ask from the hon. Finance
Minister that when the thrust of the Government is on agriculture, why the Budget
allocation for agriculture has been reduced.

Secondly, regarding Railways, the operational cost of the Railways has been
shown as 95 per cent. So, with 5 per cent, how would they be able to upgrade
the infrastructure?

SHRIMATI RENUKA CHOWDHURY: Sir, I wanted to ask as to what is the
GST on gold and diamonds. Today, the GST on pesticides is up to 18 per cent.
We used to pay VAT on it at the rate of five per cent earlier Now, that has to
be reduced immediately. Secondly, would you consider statutory Farmers® Income

Commission, so that we ensure a basic living income for the small and tiny farmers?
MR. CHAIRMAN: Shri Ripun Bora.

SHRIMATI RENUKA CHOWDHURY: Sir, let me just complete.

*Not recorded.
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MR. CHAIRMAN: It is not a speech, Amma. Please try to understand.
SHRIMATI RENUKA CHOWDHURY: I am just completing, Sir.

MR. CHAIRMAN: You have to ask a question. That’s all. This is not the second

round of discussion

SHRIMATI RENUKA CHOWDHURY: You have talked about e-NAM markets.
That has not even started as yet. It is still dependent on commission agents. Shall

we relook at it because e-NAM markets are not established anywhere?

SHRI RIPUN BORA: Sir, my question to the hon. Finance Minister is that under
Namami Gange, he has declared 187 projects in the Budget. T want to ask whether
the Minister has any plan to take up the River Brahmaputra under these projects.

SHRI V. VIJAYASAT REDDY (Andhra Pradesh): Sir, I would like to know from
the hon. Finance Minister the justification in taxing the farmer producing companies

with a sunset clause after years, and also dividend distribution tax.

oft et g9 § A s 9 off @ s g b el | ened W,
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SHRI ANANDA BHASKAR RAPOLU: Sir, handlooms are not being given the
protection that is required. Artisan class is in distress. The GST has to be removed

from the handloom and hand-woven products.

SHRI T. G. VENKATESH (Andhra Pradesh): Sir, the Finance Minister addressed
all the burning issues of Andhra Pradesh. My sincere request is that let him create
confidence including in the Budget. He mentioned about steel plant and Vizag Zone.
All these are the burning issues. We are grateful He has mentioned about early

completion. But if these are included in the Budget, all our issues will be closed
MR. CHAIRMAN: Thank you, Mr. Venkatesh. It is a positive suggestion.
SHRI TAPAN KUMAR SEN: Sir, it is a good and an educative exercise.

MR. CHAIRMAN: It is good if Members are peacefully asking questions and

getting the answers. Now, the Finance Minister.

SHRI ARUN JAITLEY: Sir, the 0.1 per cent cess or surcharge is not a tax. It
is one per cent surcharge, and the one per cent surcharge is one per cent on the
quantum of tax. Now, this is being charged across the board. So, this comparison is
inaccurate because if ¥ 12,000 crores (8,000 plus 4,000) to salaried people and to

the old-age citizens and pensioners 1s a relief, this one per cent is not being charged
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exclusively from them. Bulk of this money is coming from the large corporates
because they are the largest payers of income-tax. It comes from corporates, it comes
from business entities and it also comes from salaried people, and, therefore, this is
necessary because if you have to fund social welfare schemes, world over in every
country, where you have social security schemes, people pay for it. The Government
becomes a collecting agency and, in turn, provides social security. And, therefore, if
you are starting such a landmark health scheme, obviously, the money has to come
from somewhere. You cannot cut down the defence expenditure and say that we
are starting a social welfare scheme. So, a small contribution i1s a part of citizens’
duty, and, if those who are in a position to pay tax, particularly, those who are
large corporates, etc., if they pay one per cent of the total tax payable extra, then,
I think, funding the scheme could be a sensible idea itself.

Certainly, we have the interest of Telangana in mind because they also have
certain rights under the Reorganisation Act; and so does Andhra Pradesh. As 1 have
said already, most of the issues have been implemented; in some issues, the work is
in progress. We will try and ensure, as my f{riend, C.M. Ramesh asked, it is done

expeditiously by getting the relevant ministries take a decision.

There are two issues which directly deal with the Finance Ministry. I can tell
him that one of the two issues, we have more or less sorted out, and, regarding
the other, as I have candidly admitted, there is some gap, which we will try and
narrow down.

MR. CHAIRMAN: Dr. Keshava Rao said about Telangana also.

SHRI ARUN JAITLEY: Yes, the same thing applies to whatever commitments
have been made.

As far as the model APMC Act is concerned, it has already been sent to the
States for their adoption. The Centre can only draft the model Act. It is for the
States to adopt it. Regarding fixed-term employment, it was offered in the textile
sector, and, it i1s being made available in leather and other sectors. Some of these
are seasonal. For instance, India 1s a large exporter of garments. We are not a large
exporter of woollen garments; we are a large exporter of summer wear garments.
And, therefore, obviously, the nature of that employment itself is seasonal, and,

therefore, to generate that employment... ... (Inferruptions)...

SHRI TAPAN KUMAR SEN: It is not factual ... (Interruptions)... As on date,
it is there in ONGC, Alliance Air.. ... {Interruptions)... Alliance Air i1s a subsidiary
of Air India. Hundred per cent of Alliance Air employees are on fixed term for the
last ten years, at least. So, the argument of seasonal nature of employment does not

work here. It will make employment more fragile. ... (Interruptions)...
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MR CHAIRMAN: Right. Tapan Sen ji, please. ...(Interruptions)... Please. I

understand it. ... (Interruptions)... You made a point. ... (Inferruptions)...
SHRI TAPAN KUMAR SEN: But, 1 think, in these.. ... (Interruptions)...
MR. CHAIRMAN: Please, please. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: This argument 1s not justified. ... (Interruptions)...

SHRI ARUN JAITLEY: There was a question about the GST on gold and
diamonds. 1 am glad that you are concerned about the wealthy people and their

commodities. ... (Interruptions). ..

SHRIMATI RENUKA CHOWDHURY: In relation to seed and fertilizers, I was
... (Interruptions)...

SHRI ARUN JAITLEY: Let us be very clear that each one of us should not
claim to be an expert on the calculation of the tax itself. When a tax is imposed,
in the GST Council, which comprises of twenty-nine State Governments, six Union
Territories and one Central Government, aided by experts, some element of thought
goes into it. One of the considerations is what are the input costs because when
you fix a final product, you have to give the benefit for input costs. In some cases,
you impose the GST because you are supporting ‘Make in India’; because the GST

component gets added to the customs as far as foreign products are concerned.

Now, in the case of gold, one of the traditional factors was that gold almost
went untaxed in this country. Twice, the UPA Government tried to put one per cent
tax, and, on both the occasions, they had to withdraw it. When 1 put one per cent
tax, there was a strong protest and when it went to the GST, the position was that
there was one per cent excise duty on gold and most State Governments had one
per cent VAT As far as Kerala was concerned, Kerala had four per cent VAT. That
was the position with regard to gold. Now, as far as gold is concerned, there 1s a
certain amount of appetite India has for gold If we will increase the quantum of
tax, the argument given is that it will come through the alternative illegal route.
But there has to be some accountability, and, therefore, after due consideration, the
GST Council, after merging all the taxes, put three per cent tax as far as gold 1s
concermned. Diamonds, which have become a part of jewellery itself, will be taxed
at the same rate, but which are independently traded, because most of it is only for
export; they come for polishing, only to keep traceability, there is a very nominal
amount which is put there just to keep the traceability of the transaction which takes

place. As far as Namami Gange is concemed, ...(Inferruptions)...

SHRIMATI RENUKA CHOWDHURY: What about the pesticides? We are paying
18 per cent GST on that It should come down.
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SHRI ARUN JAITLEY: At the GST Council, I will put it before the Council
It depends on what the nputs are, how much are the inputs tax. In fact, I will tell
you, recently, I went to a meeting. We have exempted all medical services. Some
of the medical inputs which we have exempted, and the input is zero, they have
now started demanding, 'please put a five per cent tax on us, because they want
the benefit of the input credits, which is zero, they don’t get. So, it is a different
kind of an arithmetic altogether. ... {Interruptions)...

Now, as far as the Namami Gange is concerned, there are projects which have
been identified. Some of the projects are at the fairly advanced stage; in some, work
has been going on. The Water Resource Ministry now is actively pursuing this, and

I am sure, we will see the change in the quality in the coming years.

Sir, many of the questions have been raised. After the break, we may be able

to discuss them in the next part of this Session. ...(Inferruptions)...

SHRI TAPAN KUMAR SEN: What about the undisputed tax collection?
...(Interruptions)...

SHRI ARUN JAITLEY: When vou ask for tax, let me just tell you the Income
Tax Department ...(Interruptions)... The Income Tax Department, their tax recovery
...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: I want to know about the Amaravati
...(Interruptions)... How much amount has been ..(Inferruptions)...

MR. CHAIRMAN: The Minister is on his legs. ...(Interruptions)... You are residing
in the Capital, Hyderabad, and you are asking about Amravati. .. (Interruptions)...

SHRI ARUN JAITLEY: Two-and-a-half thousand crores have already been given
for the Capital in Amravati. If that is the answer you wanted, it has already been

given. ..(Interruptions)... It has already been given. ..(Inferruptions)...
MR. CHAIRMAN: Subbarami Reddyji, please. ..(Inferruptions)...

SHRI ARUN JAITLEY: Sir, as far as these tax demands are concerned, that some
person who 1s capable of paying tax; money and resources are available, the Income
Tax Department, if there is a tax due, is not likely to spare him. There are some
cases where assessment orders have been passed, but it does not become reasonably
possible to recover the tax at the moment. Hither the assets are not there, the person
has disappeared, or asset itself has disappeared, and despite the order being passed,
they continuously keep trying. There is a large assessment order in favour of some

share broker who has died, those kinds of demands ...(Interruptions)...
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SHRI TAPAN KUMAR SEN: I am talking about the undisputed one.
..(Interruptions). .

MR. CHAIRMAN: Please, please. ...(Interruptions)...

SHRI ARUN JAITLEY: Undisputed, whichever is recoverable, the Tax Department

will take every step to recover it and probably not leave a penny.

STATUTORY RESOLUTION

MR. CHAIRMAN: Thank you. Now [ shall put the Statutory Resolution
-.(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, the Minister ...(Interruptions)...
MR. CHAIRMAN: Please, Mr. Bhaskar. I have not allowed you. Please, sit down.

I shall now put the Statutory Resolution moved by the Minister on the 7th
February, 2018, seeking increase in basic custom duty (BCD) on chana (chickpeas)
from 30 per cent to 40 per cent to vote.

The question is:

That In pursuance of Section 8A (1) of the Customs Tariff Act, 1975, read
with sub-section (3) of Section 7 of the said Act, this House hereby approves
of Notification No.25/2018-Customs, dated 6th February, 2018 which seeks to
increase the rate of basic customs duty (BCD) on chana (chickpeas) falling
under tariff item 0713 20 00, of the Customs Tarift Act from 30% to 40%.”

The motion was adopted.

MR. CHAIRMAN: I would like to thank all the Members for their cooperation.

Now, we will take up Special Mentions.

SPECIAL MENTIONS

Demand to resolve the problems being faced by home loan customers

due to poor functioning of private banks in the country

sl e orgr (ewmaa wewn): weieR), # angd "M 9 faa w94 Sft @
e faarn =gl foh Sor § e oft migde 9@ €, 9 8 @9 S @1 @l @Y @
8, S0 e Har dgd e Bl .. (Interruptions)...

MR. CHAIRMAN: Mr. Tapan Sen, you know the Parliamentary practice. You are
not supposed to show your back to the Chair and also to the people in the lobby.



